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RELEASE OF MEMBER

MR. SPEAKER: I have to inform the
House that I have received the follow-
ing wireless message dated 7th April,
1981 from Additional S.P., North Bara-
set District 24 Parganas, West Bengal

!y:-—

“I have the honour to inform that
today (7/4/81) Shri Ashoke Sen, Lok
Sabha Member participated in law
violation movement organised by
Congressg (I) a Baraset and was ar-
rested U/S 151 Cr. P.C. He was pro-
duuced before Sub-Divisional Execu-
tive Magistrate, Basaset and was dis-
charged forthwith by Sub-Divisional
Executive Magistrate, Baraset™.

12.05 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESCLUTIONS
TWENTY-FIRST REPORT

SHRI G, LAKSHMANAN (Mad.
ras North): Sir, 1 beg to present the

Twenty-first Report of the Com-
mittee on Private Members’ Bills
and Resolutions.

12.05 hrs.

PUBLIC ACCOUNTS COMMITTEE

EIGHT AND THIRTEENTH REPORTS

SHRI CHANDRAJIT YADAV (Az-
amgarh): Sir, I beg to wmesent the
following Reports (Hindj and English
versions) of the public Accounts Com-
mitteex—

(1)Eight Report on aclion taken by
Government on the recommendations
contained in the Seventh Roport (Sixth
Lok SabBha) on Valuation of Immova-
“ble Properties.

(2) Thirteenth Report on action taken
by Government on the recommenda-
tions contained in the Eighty-first Re-
port (Sixth Lok Sabha) on Export of
Defence Stores and Modernisation of
Processes of Production in 3z Factory.
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12.06 hrs.
ESTIMATE COMMITTEE
SEVENTH REPORT

SHRI S.BP. PATTABHAI RAMA
RAO (Rajahumundry): Sir, I beg to

present the Seventh Report (Hindi
and English versions) of the Esti-
mates Committee on action taken
by Government on the recom-

mendations contained in the
Eighteenth Report of the Estimates
Committee (Sixth Lok Sabhy) on the
Ministry of Finance, Department of
Economic Affairs (Banking Division)—
Credit Facilities to "Weaker Sections of
Society and for Development of Back-
ward Areas.

12.06 hrs.

COMMITTEE ON PUBLIC UNDER-
TAKING

FIFTEEN REPORT

SHRI BANSI LAL (Bhiwani): Sir, I
teg to present the Fifteenth Report
(Hindi and English versions) of the
Committee on Public Undertakings on
action ta¥%en by  Government on the
recommendations contained in the
Fifty-third Report of the Committee on
Public Undertakings (Sixth Lok
Sabha) on Air India-Commercial and
Staff Matters (Ministry of Tourism
and Civil Aviation),.

12.07 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPCRTANCE
SITUATION ARISING OUT OF AGITATION BY
TOBACCO GROWERS IN MAHARASHTRA AND

KARNATAKA DEMANDING REMUNERATION
PRICES.
PROF. MADHU DANDAVATE

(Rajapur): Sir, I call the attention
of the Minister of Commerce to the
following matter of urgent public
importance and request that he may
make a statement thereon:—

The situation arising out of agitation
by tobacco growerg in Maharashtira
and Karnataka demanding remunera-
tive prices for tobacco and for elimina-
tion of malpractices by middlemen.
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Sir, you had ~kept it suspended
because the Minister of Agriculture
was out of India.

MR. SPEAKER: Now they say that
~ this is the baby of the Commerce
Ministry.

PROF. MADHU DANDAVATE: As
a result, the Minister of Commerce has
also gone out of India.

» MR, SPEAKER: If you want, we
can wait; he will be back tomorrow,

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHEED ALAM KHAN). Mr.
Speaker, Sir, It is with deep grief at
the loss of lives resulting from the
agitation of Beedi Tobacco farmers in
HNippani that I rise to make this state-
ment regarding the situation arising
otit of the agitation by the Beedi To-
bacco growers in Maharashtra and
Karnatakag damanding remunerative
prices for Beedi Tobacco and for eli-
mination of malpractices by middle-
men.

The Conference of Beedi Tobacco
growers of Karnataka, Maharashtra
and Gujarat held at Nippani on the
24th Feb. 1981 resolved to request the
Central Government to start monopo-
ly procurement of Beedi Tobacco or
atleast declare minimum  support
prices of Rs. 10 to Rs. 15 per Kg.
quality-wise, This was subsequently
followed by another communication
in 'the first week of March, 1981
gddtessed to the Agriculture Minister
that the Action Committee had de-
cided to start “Rastha Roko Anaolan”
at National Highway No, 4 from 14th
March, 1981 and if desired, they would
come to Delhi for negotiations before
11th of that month. It is understood
that an agitation was launcheq by the
tobacco growers in Belgaum district
from 14th March, 1981,

Price support operations by the
‘Government cannot be seen in iso-
lation, They have to be linked up
with measures taken or proposed to
be taken so as to prevent situations
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of glut in future which might nec-
essitate adhoc measures, The regula-
tion of production is also essential in
order that there is a balance bet-
ween demand for the commeodity with
in markets angq the total production.

Under the Tobacco Board Act, at
present Government is empowered to
regulate production only in respect of
Virginia Tobacco. Accordingly, Gov-
ernment is vested with the responsibi-
lity of ensuring remunerative prices
to the farmers, keeping in view the
demand for virginia tobacco in India
and abroad. Exercising this power,
the Tobacco Board had, in Andhra
Pradesh, regulated the area under
cultivation of wvirginia tobacco this
year and the result has been extremely
encouraging inasmuch as out of the
anticipated production of 100 thousand
tonnes of virginia tobacco, bulk of
the marketing is already over at
prices above the minimum support
price and even higher than the price
obtained last year. No such power
for  regulating production of
Beedi Tobacco has vet been vested
in the Central Government.

One of the essential reasons for the
unfortunate state of affairs in regard
to production of Beedi Tobacco is that
the total production is not in conso-
nance with the demand tor the same.
If there is parity between demand
and supply of beedi tobacco, the mar-
ket can generally be expected to
operate normally with some kind of
an assurance for a reasonable price
for the growers. In the years of over
production, the prices tend to depress
significantly to the detriment of the
growers. It may be moted here that
barring a small volume of exports,
beedi tobacco is essentially consumed
within the country,

The average production of beedi
tobacco in the country is of the order
of between 100 to 150 thousands ton-
nes, of which approximately 80 per
cent is grown in Gujarat and the
balance in Karnataka and Maharash-
tra. According to the projections



307 Situation arising out

- (Shri Khursheeq Alam Khan)

made by the National Council of Ap-
plied Economic Research, the total es-
timated demand of beedi tobacco, for
interrnal market as well as exporis,
diiring 1982-83 will be 133 thousand
tonnes while there will be only mar-
ginal increase in subsequent years till
1988-89 when the demand would be
137 thousand tonnes. It is against
this background that the need for an
amendment of the Tobacco Board Act
conferring powers for regulation of
areas under beedi tobacco has to be
viewed and a decision taken by Gov-
ernment,

There is no information available
pointing out that there is at present
a glut in the Beedi Tobacco market.
For an item like beedi tobacco which
is essentially meant for domestic con-
sumption spread throughout the coua-
try and which does not have a large
export market, jt would not be prac-
ticable to have a monopoly procure-
ment scheme. For fixing minimum
remunerative prices, Government
takes into consideration the report of
the Argicultural Prices Commission.
For Virginia Tobacco, minimum sup-
port prices have been fixed by Gov-
ernment in the light of the recom-
mendations made by the Agricultural
Prices Commission. For beedi tobacco,
Agricultural Prices Commission
has not been asked to make any study.
Government would like to take a de-
cision on the question of amending
the Tobacco Act for regulation of the
area under cultivation for beedi tobac-
co, before taking further decisions on
minimum support prices. The ques-
tion, however, whether any Ilimited
quantity of beedi tobacco could be
purchased, as was done in 1978 by
NAFED, will be looked into and a
decision taken shortly.

PROF. MADHU DANDAVATE: Mr.
Speaker, Sir, though the attention of
the Minister, of the Government and
of the House has been called to this
burning problem in Nippani and other
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parts of Karnataka and Maharashtra,
it could be done only after 10,000 far-
mers had to face police-firing-unfor-
tunately, as you have said in your
statement, some farmers had to die.
And the agitations are continuing,

The subject matter of this Call-
Attention Motion is not the law and
order situation in the States, but it
is really the economic factors and the
economic demands and, therefore, I
would like to concentrate on those,
and in the light of the statement that
has been made by the hon, Minister,
I would like to make certain queries.

The nature of the Call-Attention
Notice ig rather complex. It involves
bo‘h the agricultural aspects as well™
as the commerce aspects. I am happy
that both the Ministers are present;
I am happy that they are sitting side
by side, so that there will be coordi-
nation. ..

MR. SPEAKER: Not only that, on
one bench,

PROF. MADHU DANDAVATE:
They are on the same bench because
they happen to be in the same Gov-
ernment,

Sir, as far as the agitation is con-
cerned, it is an agitation for remune-"
rative prices for beedi tobacco. That
is the root of the problem. The agi-
tation and whatever has happened
afterwards are only consequences. So
it is necessary that we go to the root
of the problem. ‘

The most crucial aspect in this en-
tire problem is the Tobacco Board
which has been set up under the India,
Tobacco Board Act, 1975. Unfortun-
nately or fortunately there are certain
aspects and juvisdiction of this Tobacco
Board which are overlapping with
certain aspects of the Agricultural
Prices Commission. I hope the hot.
Minister will take note of that. To
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of that in the statement and he has
given a hint that certain amendments
are already needed and I hope that'
those amendments will be made, f

some extent he has already taken note‘

According {5 this 1975 Indian To-
bacco Board Act, the various objec-
tives of this Act have been:(1) to
regulate the production of tobacco,
(2) promote grading at the farmer’s

level, () Feve constant watch on the
price movements (not passively
watch), (4) ensure fair and remune-

rative prices to the growers, (5) de-
velop markets for the tobacco in
India and abroad and lastly, to under-
take research activities that would
develop leaf tobacco industry.

Why has this Indian Tobacco Board
Act of 1975 failed to a very great ex-
tent? It is because there are certair
loopholes in this law and I hope the
hon. Minister will have a second look
at this Act, and he will try to pro-
pose certain amendments,

You will probably be shoked and
surprised to know that Sections 10 and
11 of the Act provide that all func-
tionaries in the tobacco industry in-
cluding growers and cxporters should
get themselves registered with the
Board. There is a clear and mandatory
provision that all functionaries includ-
ing growers and exporters have to bc
registered in terms of the provisions
of the Act. But strangely enough, the
domestic cigarette manufacturers are
excluded from this restriction. Domes-
tic cigarette manufacturers are totally
excluded {rom this restriction. And a
still stranger paradox is that, not only
they have beeen excluded from these
restrictions but they have been given
representation on the Board. They can
participate in the policy framing.
They can take policy decisions. But,
as far as restrictions are concernad,
they are not responsible at all.
Heads I win and tails you lose—
that is the aspect as far as this law is
concerned and because of this lacuna
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and loophole in the law will fino

that a number of difficulties are creat-.

ed in the implementation of this Act.

As far as the composition of the
Board is concerned, it is still more
interesting. I would like to know
from the hon. Minister whether he-
would like 10 re-oxamne this prab-
lem in depth and try to reronstitute
the Board. As far as this Boarq is con-
cerned, in this Board—that is the
Tobacco Board, out of 22 Members in-

cluding the Chairman, only 4 are
representatives of the agricultural
growers, Only 4 representatives.

And manufacturers of cigarettes are
excluded from the registration but
they have received representation on
the Board. They can participate in
the policy formulation. T would sug-
gest that out of the 22 Members of the
Board, two-thirds should be represen-
tatives of growers and unless that is
done, the will and aspirations of the
growers and agriculturists will never
get reflected into this Indian Tobacco
Board at all. Now, that is one of the
shortcomings of the Tobacco Board
and I hope that the hon. Minister will
consider this problem in depth.

Ag far as prices are concerned, the
Act in Sec, A 2 (d) provides for fixa-
tion of minimum gradation and grade-
wise prices for the purpose of exports
But it is completely silent about the
fixat'on of grade-wise minimum prices
for the farmer grades. Why is this
paradox, Sir? You are an agricultu-
ral expert. Through you I would like
to ask that question because that will
gain certain weight. T would like to
know. ..

MR. SPEAKER: Professor,
other questions been bypassed?

have -

PROF. MADHU DANDAVATE:
No, Sir, But I wanted to stress

this question more, Therefore I re-.
ferred to you,
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Don't worry. I am going to refer
‘to you still further. In the context of
the Conference at Kolhapur, the
Nationa] Agricultural Cooperatives Fe-
deration may be asked to purchase the
biri tobacco so that the monopoly and
big traders and businessmen can be
completely ended. He has thrown a
hint that he is willing to do that. But,
I would request the hon. Minister to
take the initiative and see that the
NAFED is given the necessary res-
ponsibility so that the monopolies are
completely eliminated.

Sir, the monopoly procurement has
been demanded by the growers them-
selves and you have given this ex-
planation that, for one type of
tobacco, it might be possible but, for
the biri tobacco, it will not be possible.
Those who are experts in this parti-
cular field have come to the conclu-
sion that you need not have this type
of discriminatiop at all, Even the biri
tobacco can be brought under the
monopoly procurement and so, I
would like to have a categorical ans-
wer whether Government will be will-
ing to examine this problem in depth
and come to a definite solution.

Ag far ag the fixation of minimum
prices is concerned, suggestions have
brzen made by the growers organisa-
sations that for the first grade, it
should be Rs. 15 per k.g., for the se-
cond grade, it should be Rs. 12 per
k.g. and for the third grade, it should
be Rs. 10 per k.g.

I would like to know whether you
would be prepared to consider these
suggestions that have been made by
the organisations of the growers. I
would very much like that Govern-
ment should consider the problem of
constructing their own warehouses and
-see that these facilities are made avajl-
able. Not only that. Yoy should also
make it compulsory that the mer-
chants and the businessmen must pur-
chase from the Governmnet Sales
‘Godowns., 1t that 1s done, perhaps,
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the malpractices by the middlemen
can be eliminated.

The malpractices by the middlemen
is one of the aspects of my call atten-
tion notice. Therefore, I have speci-
fically referred to this particular pro-
blem.

MR. SPEAKER: Have you read it?

PROF. MADHU DANDAVATE: 1
have carefully gone through the
statement that has been made by
the hon. Minister. On very few oc-
casions, we are able to get the state-
ment in time. Fortunately, this s
one such occasion when I was able
to get at 11 O'Clock the statement
from the hon. Minister. I must con-
gratulate the Minister. In this session,
al no occasion has it happened that
before we come to the House, we get
a copy of it. Fortunately, 1 have got
a copv of the statement. From this,
I have been akble to see what It savs
as far as production is concerned.

MR. SPEAKER: Should I give you
another copy?

PROF. MADHU DANDAVATE: No.
As far as production is concerned,
he has said that the difficulty would
be created if there is over-production
of biri tobacco.

Sir, if excess production is there—
that is the plea that you are taking
for bringing in biri tobacco under the
monopoly procurement and also bring-
ing it within the jurisdiction of Agri-
cultural Prices Commission and also
the Tobacco Board—I would like to
make a concrete suggestion, I would
like to have a good response from
Government. 1 cannot make sugges-
tions because this is a Call Attention;
1 must only ask questions. Therefore,
the quszstion is: what would be your
response to my suggestion that where-
ever there is an excess of production,
will the Government purchase the
excess tobacco and use it for pro-
ducing nicontine and fertilizers?

PROF. N. G, RANGA (Guntur):
It should be stored.
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PROF. MADHU DANDAVATE:
What is the use of storing it? Their
contention is that if it is stored up,
in that case, the prices will go down.
That is one of the reasons. My con-
structive proposal is this. I want to
get a constructvie response from the
hon. Minister because I know that the
hon. Minister is a man of constructive
policy and constructive spirit, I am
sure that he is capable of responding
to the constructive proposals and sug-
gestions. Therefore, what I would like
to know this: If there is excess of
production of beedi tobacco, may L
know whether the Government will
utilise the same for producing Nico-
tine and Fertilizers?

Then, Sir, at present there is no
representation for the grower on the
Market Committee. I would like to
know whether the hon. Minister
would 'tke to give adequate represen-
tation 1o the growers on the Market
Committee. The cost of production is
a very important factor and it has
got to be properly assessed.

I would suggest that the Index of
Prices for both industrial and agri-
cultural products may be tagged to-
gether so that the purchasing capa-
city of the farmers ig maintained
equitably. This is a very concrete and
positive suggestion which I am mak-
ing. I am of the opinion that the
same norms which the Government
utilises while fixing up the prices of
Industrial Products could equally be
utilised for fixng up the prices of
agricultural produce, including beedi
tobacco. That is a concrete question
which I would like to put to him.

Here, Sir, I would like to refer,
with your permission, to one thing;
there is nothing unparliamentary. Sir,
we had the privilege of inviting you
to inaugurate the Bharat, Krishak
Samaj 20th Convention at Kolhapur
and there you made a speech. I am
referring to the Speaker, not to you,

MR. SPEAKER: The Chairman of
the Bharat Krishak Samaj was speak-
ing.
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PROF. MADHU DANDAVATE:
Speaker is the Speaker throughout

the country, Sir.

PROF. N. G. RANGA: He was
Chairman of Krishak Samaj.

SHRI CHANDRAJIT
(Azamgarh):

YADAV
You really spoke there,

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): You seldom speak here.

PROF MADHU DANDAVA'IE And
criticise the present 51ructu1:_e _Qi__jh.g_
Agricultural Prices Commlbsmn Sir,
you specifically made a concrete su,a;.-
gesfion that the entire Agricultural
Prices Commission must be reconsti-
tuted with better representation to
the agriculiurists. That is what hon,
Speaker has suggested. So, 1 would
like to ask this question through his
mouth. May I know whether you
would accept this suggestion which
has bzen made by the hon. Speaker
in that famous convention at Kolha-
pur? Not only that, As far as the
growers are concerned and as far
as the small traders are concerned,...

SHRI M. RAM GOFPAL REDDY
(Nizamabad): Please leave something
to us also.

PROF. MADHU DANDAVATE: 1
will leave Sugar for him, Sir!

There must be liberalisation of cre-
dit. And here, I would like to give
one important quotation dated 29th
March, 1980. Mr. Sambasiva Rao had
announced on the 29th March, 1980
that ‘there was very good demand for
tobacco from overseas’ [puyers, but
stocks were not offered, for want of
credit accommodation from commer-
cial banks’. Mr. Rao had suggested
that ‘a credit of Rs, 100 crores should
be given every season, instead of Rs.
40 crores as at present’. The Reserve
Bank has not sent any directive in
this respect. 'What is the thinking of
the Government? Is the thinking of
the Government in tune with the
thinking of the hon. Speaker? Be-
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cause, hon. Speaker, at this Kolha-
pur Conference very categorically
said that as far as the indystrial
houses are concerned, th= Reserve
Bank has been very liberal and the
banks have been very liberal, in ex-
tending credit faciiities. But, when it
comeg to the agriculturisis and the
small farmers (particularly marginal
farmers and smzll farmers) these
credit facilities are nol eas:lv made
available. Thercfore I would lika 10
know whether the Government will see
that thezse credit-worthiness norms
are changed. 1f the Reserve Bank's
credit facilities are made available,
in that case, even export would be
postible. T would like to point out to
you that the problem of tha beedi
workers is closely related to the pro-
biem of the tobacco growers, And I
am very happy to know that the
workers and the agriculturisiz have
forced a united frent in Nipani and
other parts of Karnataka. If the gro-
wer is able o gt better price for the
agricultural produce, it can wvercolate
down to the agricultural labour. But
beedi workers today are not able to
get even {he minlmmum wage. As far
as these beedi workers are concerned,
large sections of them are women.
They are not able to g2t minimum
wage, They are not able to get mater-
nity benefits. They could not get many
other facilities including credit facili-
ties. So, they decided to have a satya-
graha and they hod to face a lathi-
charge. 1 do not want to kring in
here the details of it because that is
a law and order problem and Yyou
cannot answer that,

Wt Afreew awrgr (fgaic) @ e
LR (R (R .

PROF. MADHU DANDAVATE:
When you become a Minister, you
«can reply to that.

ST AACA TG AT G TISF
WA AW FOY A A TE AR
@
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PROF. MADHU DANDAVATE:
I would like to ask the hon. Minister
whether it is not a fact that the profit
of the beedi manufacturers per day
is Rs. 35 lakhs and the Government
gets an excise of Rs. 150 crores an=-
nually. In spite of this huge income,
the beedi workers are not able to get
a minimum wage, particularly the
women are subjected to a great
harassment. I hopz the hon. Minister
will take all the aspacts into the
account and some problems which are
rcleted  the agricultural  aspects,
som= problems which are related
to the commerce aspect, both
of them will be taken note of by the
respective Ministers and I hope and
trust that as indicateq by himself, if
necessary, eortain amendments will be
infrodueced in the Indian  Tobacco
Trade Act. T can assure vou that whor-
ever the kisans, th: agriculturists and
the common people are concerned and
if they are able to gain by constitu-
tional smendment—though the oppo-
sition is oppos2d o the Constitutional
amendment, but do not take it for
granted that we are opposed to this
sraendment also—whichever cmend-
ments are brought forward in favour
of the common people, the Opposition
will go all out for supporting them
so that the interests of the agriculiu-
ral workers will be safeguarded. 1
would like to know whether such
amendments will be coming forward.
1 want a specific reply from the hon.
Minister.

SHRI KHURSHEED ALAM KHAN:
Sir, I am grateful to the hon. Member,
Prof. Madhu Dandavate. I know his
high order of intellect and 1 really
cannot match with his intellect, but
still T would like to explain my view
point and the view point of the Gov-
ernment. As I have stated in my state-
ment, if necessary, the Tobacco Act
will be looked into very carefully and
whatever is necessary regarding the
amendments will be considered and
necessary action will be taken. I
would also like to inform the hon.
Member that there was already a

"Study Group which had been appoint-
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ed to look into all aspects of this
problem and they have already sub-
mitted a verv comprehensive report
containing about 165 recommendations
which cover most of thess aspects
which the hon, Member has mention-
ed. Surely we wou'd look into them
»ad at the moment the report is
under procass and as soon as the pro-
cessing is over, it woyld be possible
for us to take a decision regarding
some of the important recommenda-
tions of this Study Group.

Here in this narticular Act, 1 would
liiz2 to mention that the main thrust
s about the Virginia tobaceo and the
hon, Member has referred to Sections
) and 11 of the Act. I would aiso like

w0 submit very humbly to the hon.

Member that these Sections also per-
tdin to the Virginia Tobaceo in parti-
calar., Regarding soms of the sugges-
tions of the hon. Member, there also
I would submit that thev would be
vonsidered in so far as the Virginia
tuobacco 1s concerned and not the
otheyr tobacco,

As regards the overlapping between
the functiong of the Agricultural Pri-
ces Commission and the Tobaccol
Board, I assure the hon. Member and
this August House that this will not
Lz allowed and there will be no over-
lupping.

P rzarding the representation of the
grawvers, T think it is a valuable sug-
Zestion from the hon. Member and
1t would certainly be taken jnto con-
sideration.

* Now, regarding the reorganisation
of the Agricultural Prices Commission
I supposa that my hon, colleague
sitting here will make a note of it
and certainly he will keep it in view.

Regarding registration also, it is
basically about the Virginia tobacco,
but when these recommendations of
the Study Group are taken for con-
sideration, I hope this will also be
censidered very seriously.

PROF. MADHU DANDAVATE:
How is it that they are kept out of
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1 2gistration, but they are allowed to

remain on the Board and frame policy?
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2 IRl KHURSHEED ALAM KHAN:
This aspect will also certinly be con-
sidered. But 1 would submit  very
hymb v that tobacco is not the only
item. Therz is the chewing tobacco,
tha snuffing tobacco, as also the hooka
tobacco which is particularly grown
in my district. Taking all these tobac-
cos tegether, thes dimensions of the
prchlem will be so big and the finun-
cial imiplications colossal, Therefore,
all this neceds a study in dapth and
on'y then some conclusion can be
arrived at.

With rcgard to the cost of produc-
tion, T would like 1o shure the infor-
mation that I have., with the hon.
M:ombers, Accord.n? to our informa-
tion, the cost of production of beed!
tohacco s Rs. .50 per kg, while the
price that has beon asked is Rs 10
and Rs. 15 per kg From this it is
obvious that such a high price cun-
not he afiorded because beedi is usad
and smoked bv the people from the

wenrer section of the society and
common people.
PROF. MADHU DANDAVATE;

3

e cost ig Rs. 1800 per acre,

SHRI KHURSHEED ALAM XHAYN:
1 have oalv mentioned the cost of
a kilogram. I can check up z%eut the
cost per acre also.

As regards the recommendations of
the Committee which met on the 24un
of February, 1981, the suggestions that
were made, were that the Govern-
ment should take over the monopoly
procurement of tobacco. Taking over -
monopoly procurement means provi-
sion of lot of infrastructure besides
the financial implications. There
should be adequate storage capacity;
there should be available at least more
than Rs. 100 to Rs. 125 crores for this
purpose only. And then if monopoly
procurement is resorted to in respect
of beedi tobacco, how can we leave
out the hooka tobacco, chewing tobac-
co or the snuffing tobacco.



819 Situation arising out

(ShriKhursheed Alam Khan)
12.38 hrs.

(MR. DEPUTY-SPEAKER in the Chair)

As regards the prices of tobacco,
the latest information that we have
indicates that the prices have not
fallen and there is no distress sale of
tobacco. Therefore, there was no need
for any agency to intervene in the
purchase of tobacco. For instance, the
cost of production of Virginia tobacco
is only Rs. 7.50 per kg., and the mini-
mum support price that has been
fixed is Rs. 825 per kg. Therefore,
when the production price of the
beedi tobacco is Rs. 4.50 per kg., how
we could fix the procurement price
at Rs. 10 or Rs. 15 per kg. because that
will reallv be an unrealistic approach
to the whole problem... (Interrup-
tions). 1 am placing the facts as I
know them or ae these have been
made available tn us,

Regarding representation of the
growers in the marketing committee,
in all these major tobacco growing
States, the marketing committees are
there and the State Governments have
really to take more interest in this.
We would also draw the attention of
the State Governments that they
shoulg provide more representation
in the marketing committees to the
Tobaccg growers,

PROF. MADHU DANDAVATE: In
your Statement on page 2, you have
said that if there is no parity between
demand and supply, then the remu-
nerative prices or fair prices cannot
be given. And voy have said that over-
production is a great problem some-
times, I have made a very concrete
suggestion and have asked for your
reaction whether you are prepared to
utilise over-production for nicotine
and fertiliser.

SHRI KHURSHEED ALAM KHAN:
Sir, this is a question which has to be
looked into carefully by the experts
ag to whether Tobacco could be used
as a substitute particularly for the
manure which is used these days for
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the various crops. This is a very im-
portant thing and about which it is
difficult for me to give a definite ans-
wer at this moment,

SHRI BAPUSAHEB PARULEKAR:
(Ratnagiri): Mr. Deputy-Speaker Sir,
it was on 24th of February, as the
statement mentions, that Tobacco gro-
wers of Karnataka, Maharashtra and
Gujarat met and passed certain reso-
lutions and made certain demands.
Out of their demands only one has
been referred to in the entire State-
ment. According to my knowledge
there are 9-10 important demands
made at the convention wheih I would
like to inform the Hon. Minister some
time later. It was after about 15 daysm
in the first week of March, the Agri-
cultural Minister was reaquested to coh-
sider their problem. They also made
a request, as far as the Statement
goes, that they are ready to come to
Delhi and discuss and negotiate. I do
not know why th2 reuest was not
agreed to. They also informed the
Government that they avould be start-
ing a non-violent agitation from 14th
of February. Ag no responsg was given
to the demand, or the request which
they made they started the agitation
on l4th: and from 14th to 6th of
March the agitation was totally dis-
ciplined and non-violent as the Police
Report also shows. -

My respectful submission is that
Government should have taken notice
of the farmers’ demand to sustain
their faith that it was not necessary
to give up non-violent means to attract
the attention of the Government to
the demands of the agitators.

I have gone through the Statement.
But it seems that the real problem
of the Tobacto growers has not been
reflected in the Statement. The pre-
sent agitation, which covers the
Neppani belt on both sides of Karna-
taka and Maharashtra border com-
prises of 45 villages and about 25—30
thousand Tobacco growers are con-
cerned with this particular problem.
When this is the number of the
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Tobacco growers who are concerned
with this particular problem, I respect-
fully submit that had we given our at-
tention to this problem earlier, the tra-
gedy of the 6th could have been
avoided. But apart from that we need
not go in detaiis of that aspect be-
cause the Calling Attention is restrict-
ed only to the economic matter of
this particular issue.

The Hon, Minister has given certain
figures. But with due respect, T am
unalble to agree with him because 1
have here a Statment of Mr. Sharad
Joshi, who is President of this Sanga-
than, given on 31st March, 1981 where-
in he said;

“T... ccil of prouction of Tobac-
co is Rs. 11.40 per Kg.. but the price
the farmers get ranges between Rs.
4 and Rs. 8 per Kg.”

This is the latest figure published
through a Statement of 30th March
ar.d wiich is reported in Hindustan
Times. Therefore, we have to consider
this problem. Not only this. May I ask
the Hon, Minister through you, Sir,
as to whether he knows that the fate
of these 25—30 thousand Tobacco gro-
wers is controlled by 56 traders?
And what do they do? They mani-
pulate things to keep the prices low;
and they play tricks, to rob the far-
mers of their dues. What  steps
do2s Government intend to take in
this matter, when 56 traders control
30,000 tonacco groves in this part o
this country; and with all tricks
oi the trade, these  Tobacco growe:s
are being looted?” This aspect has
been lost sight of. as I don't find a
single word having been mentioned
with reference to this,

This is not a new problem. In
the year 1979, I find that the Mukh-
er:ee Committee was appeintel
when Mr, Hitendra Desai was the
Commerce Minister. They  hav=
made detailed statements, :nd detaiied
recommendations. I would ask the
hon. Minister as to whether any of
the recommendations made by the
Mukherjee Committee have been im-
plemented. Where is that particular
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report? Has the report gone into

cold storage?

The first problem, as 1 have under-
stood it, is that the Tobacco growers
are not only not getting a fair price
for iheir produce, but they are also
not getling the price within g reason-

able time. 1 have some  infor-
mation which was supplied
to me to-day, tha* somy traders
at  Nippani buy tobacco ‘rom

the farmers: Lhey normally postpone

pavment for 6 to ¢ months. And in
some cascs, pavments are pot made
for 2 to 3 vears. What steps can you
take?

This is not all. The tobacco far-
mer becomes helpless, He has to
give the produce to the same trader
even if he does not get payment
in time. He thinks that if the pro-
duce is not given for the next year,
he will not get payvment for the pre-
vious vear. So, he delivers the pro-
duce. This vicious circle continues.
There are hundreds of cases. I can
give names. What steps are you
going to take in this direction?

One of the Tobacco growers has
asked a question, It is in paper
before me: and 1 feel that the ques-
tion posed is very relevant. I would
request the hon. Minister to consider
it very seriously, He says—I quote:

“"Why the Tobacco Board which
had assumed the powers to punish
farmers for raising tobacco without
permission could not raise its little
finger against the traders, who
would neither pay g fair price nor
effect of releasing the market
from the stronghold of monopoly
interests. Could it not at least re-
gulate them?”

What is the answer of the hon. Minis-
ter to this querv—which has been
made Dy one of our Tobacco farmers?

Against this background, 1T would
like to make 7 or 8 suggestions. 1
would also ask, as Mr. Dandavate
did, as to what is the response of
Government to the suggestions which
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[Shri Bapusaheb Pparulekar]
have come from Mr. Joshi ana his
Sanghathan. The first particular
demand that they have made is for
fixing the support price for tobacco.
With reference to this support price,
I tried to contact the Government of
Maharashtra to find out as to what
is the support price fixed, as far as
Maharashtra is concerned. Just now,
I have received g telegram from the
Chief Secretary, Maharashtra.

He says:

“No support prices have been
fixed so far by the State Govern-
ment as Agricultural Prices Com-
mission, New Delhi have never
called for data on cost of cultiva-
tion of tobacco crop.”

I have received this at about 12.15.
That is how we are functioning, and
the farmers are being slaughtered,
and they are losing their lives. What
is Government going to do?

The second demand made at the

Nippani Conference on 24th Febr-
uary was that the Government
should direct NAFED and the To-

bacco Board to see that the prices did
not fall below that particular sup-
port price. This was the second de-
mand that was made or the resolution
that was passed. They also said that
Government should take immediate
steps for organising marketing of bidi
tobacco. The present system of to-
abeco trade at the buyers’ platforms
is doing incalculable damage to the
farmers bhecause buyers underest.-
mate the quality of tobacco and pay
the lower price to farmers. I would
like to ask through you from the
hon, Minister whether the Govern-
ment would consider introducing re-
gulated markets with auction halls
and godown for tobacco and sale and
purchase of all tobacco should take
place in the regulated market in addi-
tional to what Prof. Madhu Dandavate
had suggested. The othey sug-
gestion which 1 would like
to make is that in such regulated
markets—in order that the Tobacco
growers should get a good, reasonable
and fair price—grading should be done
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in those particular halls as per the
farmers’ grades so that it should be
accepted by the experts, and quality
tag should be fixed {c each bundle of
tobacco and the- they should go te
the market. That is also vne of the
demands. I am sorry to mention that,
when so many demandg have been
made I find in the statement only one
demand has been mentioned. After
fixation of the minimum price for
each grade of tobacco, they have sug-
guested that the bundle should be put
in the auction in the regulated markets
for sale, and there should be a mini-
mum price for tobacco. I underline it
and I would like to emphasise this
that if there is no buyer for the pur-
chase of tobacco at the minimum price
so fixed with the tobacco tag, then
there should be some Government
agencies to buy tobacco at the mini-
mum price. That is also one of the
suggestions which they have made
through the resolution.

My esteemed colleague, Prof.
Dandavate made certain suggestiors
about the Act. I want to make two
or three suggestions about the Tobac-
co Board. Clear cut provisions in the
Tobacco Board Act should be made to
the effect that the price certificates or
a clearance for the export should bhe
given by the Tobacco Board after as-
certaining that the dues payable to
the farmers are cleared. This will
compel the exporters to give a fair
price. The Tobacco Board which has
come into existence mainly to help
the farmers does not provide adequate
representation of farmers. The point
had been made by Prof. Dandavaie
and I will not repeat that. But I may
only add that in the other organisa-
tions like STC etc. provisions of re-
presentations of farmers should be
made so that they can voice their
grievances, and that Board should be
a weighty Board of this particular
farmers of the Tobacco grows.

These are various suggestions which
have been made by this particular
Sangathan,

MR. DEPUTY SPEAKER: You ask
will the Government accept those
suggestions,
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SHRI BAPUSAHEB PARULEKAR:
Therefore, I would like to know
whether the Government would accept
those suggestions, I do not want a
reply that these suggestions are for
action and that they will be under
consideraion. They had been made
long back. Some of them had been
referred to the Mukherjee Committee.
Two years have passed and no action
has been taken. I would, therefore,
like to know what immediate steps
the Government propose to take in all
the matters which I had referred to
in my submissions.

SHRI KHURSHEED ALAM KHAN:
1 am grateful to the hon. Member for
making suggestions. In the first ins-
tance, I would like to explain that I
have all those demands with me that
were passed in the meeting held on
24th, but I did not read them out in
order to save the time of the House.
As regards the price of the bidi tobac-
co, I have the latest information also,
and according to my information, the
price is Rs. 10 per kg. Therefore, 1
would submit to the hon. Mem-
ber to please check it up again, As
far as I am concerned, 1 will also
check it up on my side and then we
will reconcile our findings later on.

As regards the marketing commit
tees, 1 support these marketing com-
mittees, as I have alread, stated,
should be more active and should take
more interest in the welfare of the
,Tobacco growers, and they should be
vablg to really do y great service, if
=y Ms-Barge their duties and res-
ponsibilities in a proper manner.

As 1 said, regarding monopoly pro-
curement or the excess procurement
of bidj tobacco or chewing tobacco or
hookah tobacco, all this can be possible
when the Government or the Tobacco
Board has also the responsibility to
regulate the acreage or the area under
tobacco based on the requirement or
estimated project for the requirement
just as is done in the case of Virginia
tobacco. In the case of Virginia To-

) bacco where the support
price is also given, the
first thing is that the regulation is
there, the Board has the power to re-
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gulate the area so that there is no
excessive production. Otherwise later
on it may reach the distress sale or a
suggestion may be made that even the
Virginia Tobacco may be used as a
manure for fertilizer for other crops.

AN HON. MEMBER: It becomes
costly also,

SHR!I KHURSHED ALAM KHAN:
Yes, it becomes costly also. Now, as
regards the report about which the
hon. Member has made a reference, I
assure him that it has not been kept
in cold shrdul emfwyp cmfwyp mmz
keeping anything in cold storage. We
believe in looking into things careful-
ly because in such cases we do not
accept them as an immediate challen-
ge. It has to be looked into very
carefully considering all the aspects,
taking into consideration all the re-
percussions, taking into consideration
all  such matters  which may
consideration, because doing thinzgs
have to be taken into consideration,
because doing things riece-meal w.ll
not be good. We have appointed -
offficer exclusively for this purpose
and he is going through this report.
and he is processin it and &s
I hag already stated, | am su:c
that all the good recommendations
which are in the interests of the grow-
ers will naturally be considered. The
Government will be very keen to con-
sider them again carefully.

SHRI G. M. BANATWALLA (Pon-
nani). But, how long will it take? He
says that this has been going for the
last two years.

SHRI KHURSHEED ALAM KHAN:
I would like to submit that two vea's
had passed after the Committee was
appointed. It is not that the report is
being processed for the last two years.
Now it is with us. We are processing
it and we will try to,... (interrup-
tions) You know it is impossible to
say that this will take only one week
or one month. I assure you that we
will not take more time than what is
really necessary,

MR. DEPUTY-SPEAKER: Shri
Ananda Pathak. Put a straight ques-
tion. All points have been discussed.
Everything has been stated.
(Interruptions)
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" MR. DEPUTY SPEAKER: You do

not interfere. I am only requesting
him. You spoil the case.

SHR1I ANANDA PATHAK (Dar-
jeeling): First of all, I would like to
say that the statemen‘* which has
bBeen circulated to us  lacks clarity.
Eecause, I could pot understand what
the Minister meant by saying that the
total production of beodi, tobacco is
net i ronsonance with the demand
for the same. What doecs it mean?
Does it mean that the production is
in short or is it in surplus? That is
nc! clear here. And, secondly, T find
that the Agrn(uT ural prices Comrm‘:—
sicn has no'! been asked o make
study of the beedi and tobacco -‘dm-
iry Why is il 50?7 Whenever we ask
a guestion about agricultural products
the Government's reply is that the
Azricullural Price Commission have
fixed the rate. What can we do? Why
was not this done for tobacco? The
Government has not askeq the Agyii-
cultural  Prices Commission to fix
feme reasonable price. Therefore, 1
want a  clarification regarding this
;I!I::)I

Now, the Government has expresse:d
its total 'liplessness by stating that
the  Tobacco Roard had been confer-
1€d powers for the regulation of the
arca under the bheedi, tobacco and
that the Governmen* cannot take
decision,  Why? 1t ig a Central Act.
Why  should the Government not
amend the Act and take the power to
ieculate the entire production, mar-
keting —everything about tobacco?

Pecently T read in the newspapers
that the Government has cent a study
feam {o that area. But when the lead-
€rs of the agitation are in jail, what
tan they do? They should have been
sert much  earlier. They could not
contacrt them, thev could not under-
stand the problem and I think that
thev eannot submit any factual report,

1200 hrs,
Therefore, it is high time that the

problem should be discussed. Pending
the amendment of this Act and the
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reconstitution of the Board, they
should be called here and the prob-
lems should be discussed with them
and their minimum demands should
be acceded to. Also, as has been ai-
ready mentioned, they should not wve
compelled to sell their produce bilow
the cost of production, A remuneri-
tive price should be given to them so
that no tycoon can compel the farmers
to sell their produce at throw-away
price, As already stated by Mr. Par-
ulekar, the cost of production is Rs,
11.40 P, but they are compelled to sell
their pooduct at Rs. 4.That 1s ver:
horible. At least a dnor price should be
fiv ¢ bHolow which they would not be
compelled to sell. The farmers are now
forced ‘o take money from the tycoons
who dictate the price and everything
and who squeeze them. To save the
farmers, Government sheuld advance
liberal credit to them at cheaper in-
terest, so that they can utilise the
money for their agricultural opera-
tions. After the production is made,
it shoulq be purchased by Government
agencies and agencies like marketing
cooperatives at a floor price, which is
not below the cost of production.
These are my suggestions and I hope
the Minister will take note of them
and wiil rep!" te them.

SHRI KHURSHEED ALAM KHAN:
In the first instance, T am sorry if the
hon. member has not been able to
understand something of what T have
said in the statement. If I had
not been able to explain properly, it
is my mistake. There I have tried to
explain whatever is necessary to ke
explaincd.  As regards the cost of
production being Rs, 11, if it ig Rs_ 11,
I am sure you cannot buy the beedi at
the price at which you are getfing it
today. So, as I stated earlier. th®
cost of production is not that high as
has been stated by the hon. member.
As regards the amendment which the
hon., member has mentioned, I have
already replied to the other hon. mem=-
bers that this matler is receiving at-
tention. Particularly where it is
necessary to regulate the production
of tobacco of various kinds, it will he
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‘necessary to equip the Tobacco Bowid
with necessayy powers to ensure that
they can also regulate the production,
so that production would be in conso-
nanee with the requirement. It should
not be in excoss so that it may be
\15'_»d-. ; manrure. That is what 1 have
tried to explain that it should be in
consonancee with the reguire-
meont of tobacco. The Agricu'tural
Prices Commission is always seized of
this matter. But reference can be
made to them only when there js also
a provision that we can regulate the
arrangement unaer {obacco. hen only
can request the APC to consider the
fixation of minimum price. The rest
of the questions raised by the hon.
member are almost identical, to which
I have already replied.

MR. DEPUTY-SPEAKER: Shri
Snivkumar Singh.,

it ferg gae ey s1gT (q9)
ITTEALT HEITA, T TAFL QT fowe
o7 ¥ dfso | g gy S

MR. DEPUTY SPEAKER: Put your
question.

W fag garw fag sy aga
AZATO T 2, TAH GG A | qAY
AT FT AT F & | T FAFT 97 F foqz
T & #ifaw |

MR. DEPUTY SPEAKER: You leav,

*hat to me. Are you putting your
question or not?

o fragmrigg s1ge: e A7
WEHRE

AATNT ST TEIA, SAHFA
SEATE S WA § 3 AR AEE 2 |
4fF @ 0s wET 2 aswee § afan
I8 97 g7 fa=rz 7t #<A1 &, FIa
framt & fau Tadfes smeda an
g, 98 9T faq #@r &1 A |
A fr S goiiwm & saF fea &
fag §ga wadde wE T § afew
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I9FT €T ATH JTAEFAHT B AL
faqar 1 OF MT AR TAEF &,
fram & saa) o wow oA Fr I
Fraa w8 faadr § 72 @0 MT
IPRFT & IAF] A WAEF aegd
FT Fad 9T A1 fHadr &1 TAF0
@ #7r ag @ v o fa=ifan 3
fafeada & saat St 7 F1f®z £ ag7
ST ATT FAT A@T & | gW dad ¢ fF
T ®[ WTA 300 ®¥IC IH g AfFA
WEFT FT AT Fgl 97 F1 T3¢ €qC fawert
&% Adi 2 | 3 A<z & fFam ¥ A
gaeeft Zf ' fFn ¥ I AfFA
I AT FE A1 12 o fEeN A wF
7 faqar 8 T aw@ ¥ fFamy A
HYAET 918 6 TG [wA 7 a4 AfFA
gt arTr 25 T9C fR 9T AT AT @0
2138 @ TOUEF AR STHIFRAC
F AT H A TAA ATTATE TAFT FE
are 7 @ feamt #1 faqar @ A &
ITAETHT F1 faaar & 1 zafao 72
TS AgATT G & AL FAT 4TI
F1 W & IH I A1 F F fgae
fear sty =i |

oA WA FATE ENFT AEA 4
i ® fgare afaafsdy oo F wgr
I ATT WA H FET

“oofe s &Y wiEa
feutiva #37 a1 adw= g0 7 3974
FET & HIT A &1 a9t | TaH Ieor-
TFT F1 ATAFTE FIRT Ag] (qadl |
faaifae s § @€ g%t 9@ #)|
qgAr FL @ |

qg FATE § N goeAr TN g, § 78
awgar fedt  #AAF AgEq ¥ IEd
g@ g g gl | ag Aw gy swwm
M W IW IW & gl #1 A%
Jeqra #7 Ifam Fwd fraw w1 97|
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fear s afge | ogT AF  awTg #
We &, T ad qurg A @ @
wegt gt 3 | WO A § g AMA
HEAA: AT FT IJAGA FAICF, TGOS
" aT@ & Fiar § | T 7 80 wfw
T FqEA [ATT & ZIAT & A 20
sfawe Fate® AT qPAE T AT 2 |
wgraeg #§ o @t A, faa faadt a=
& T AT A § OF HrR\AT AR0AT |
FA qTCEN AT A T AgA FB ATRH W
g ¥fpr ww § I9¢ o g4 7 faw
qgr T AT qE g | W fEEE A
afewet &1 armas wraEr fFOd @
T @E | ATHR F oA FHETE [
UF ATRIAA 47 91, qreer # fog
W FRIAT AT TAT | AFEA Tg TT
framt 1 M & AAT G 7 AT
uF f@ar g | Wi § o WA g
framt 1 Tgadfes  sreEs faet
gy | WR F@ AR & G T,
qi2e), Hiagw, THTE WX FIEA,
fraar TT6 AT FT AT AT G 8 |
zag Offafeds mfzz 41 & 1 8@
feaEt 1w fear @1 am adt o
@1 ¢ | THfaq § Fga1 Al g fF e
faremt 41 5T a9eaTd § IAF gL FE
IA% Sfag @rq frenq axfa= fFar
ST JrfEe |

T AgRT A FR & 10 &MU
foe) #t Tafer stew A Iow-
w fwart #1 fzarg 9 @ & afEm
qg AT ALY AET & | 10 TYC fEen #7
19T T TFqIET %) faerar €, fAareft
# frgEi |10 Fma fra @ e, d9m,
|1 AT A7 B0 fel § surar AT R )
S CRTEH § I TR AN TIIRE
T qrd @ & wrer fadwt F awre 97
RN aga WL § ¢ q-wA S ¥ qwAT
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wrge g e v o ad T @ fe g
agr M 250 e fae) avary, A 7T
sfrad fada & 78 § o o & 250
AT A TEATE AT AT E 7 AW
ft T@ T @ fF wredn avaE
gt & fou Jrgar wC S oW
I AR 'TRIL IS AW FATL
qgr F1 TEATH_F AT FT @G E | AL
AT HAT ST T7TE T A=A FIA AT
Fiferw F7 <¢ & f afafqar 7eam 2
T qraATE § | DT TR FT FEE
F1 A agr a7 | wEarey q foqr g e
ZHTL JT4ATHE FT THA A F1 fFaEd
FT AT AT @1 8, TG TELTIN ),
AR FATZF &1 AT WFICISE F1 | AT &
1977-78 ¥ a4 F1 7 ufzqr 4qr, 78
qr4 T 18 ZATT g Forwrst o gorre
44 7@ fF Fear T2 AT AT |
1978-79 ® ag ufvar wz%7 wi¥
4 TG FFTT E1 AAT [T AFATH, IAATEA
THT 4 g7 530 7@ fFAl W
1979-80 ¥ 377 H HZFL 4 ZAT
460 & fF 77 Ta1 | § [HAT ATRAT
gfw Faragadt adi 2 fr g ¥
FT WA GZANAIGIE | H7ey TIH T
fraa qfF st dar ad fam w@r @
qg JETE, 7 g2 AT 12, faesr A
G FH qErdr F W WA A7 WA
DNWE | WmEqa-Raq 72 o 7@
Jgar g f St fF o woer otara §
frar & ff—""gfa 741 71 daifag o=
AR T@ W gan, ey wea
giwa faar war f& Fardr afafa 7 14
¥, 1981 ¥ TR WA qHAT AR T
UEAT UF ARV & FI 0 fAvig
fear & R afs 9=t gt A 3=
HE F1 AR @ ¥ 929 qrad
F@ ¥ fog faeelt s’ | 7ar ag ad
TR F arg e dwy i
IWAET €Y A F WrRIGARIAT A
fear o wmaw # agamT 7@ 9 Hifw
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# wf ? K oow wrAw ¥ g Wt O
wign ¢ e s oag o W 5 A
W@ AW X TG wATET F [EHAT
off #f ardfaw Al 9T qTaE
fir ag agrpfagds feamal #r aaeast
wRfaae FT R E | 7 Tgar g & AN
# w4 (8 § A4 war ot &3
FIT FT I7 &7 F7 IO 2T FT FUFL )

SHRI KHURSHEED ALAM KHAN:
In my opening sentence I have exr
pressed my sympathies with the vic-
tims of this unfortunate incident. But
the hon. Member has widened the
scope of this Calling Attention; he
hag brought in sugar, potato and other

things. The basic question, which
he has put, regarding tobacco I
“ave galready answered. There is

nothing more that I could add.

SHRI M. RAM GOPAL REDDY
(Nizamabad): It is very unfortunate
that thig Conference was held at a
very sensitive area, bordering Kar-
nataka and Maharashtra. What is
the political significance of choosing
such a sensitive area? 1 would re-
quest the Government to consider
sympathetically the demands of the
tobacco growers. But the Govern-
ment should put down with all the
power the stone throwing and Rastha
Rokho movement. Is it a fact that
only 56 merchants have been pur-
chasing all the tobacco from the grow.
ers and that thev have not paid the
amount? Since it is a joint respon-
sibility of the Government, I would
like to know from the Home Minister

whether he is going to wuse the
National Security Act in this case or
not. After all, for what purpose has
this Act been passed? These people
loot the kisangs and become multi
millionaires and crore-pathis. If he
is not going to use this Act or some
other laws, we have to start an agita-
tion against our own Home Minister
from the Congress Party.

Secondly I want to know from the
Minister how much tobacco is being
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consumeq in beedi, for chewing, for
hooka, for snuff and how much he
expects to export. Moreover, about
unremunerative prices, the traders are
manipulating the prices and making
them uynremunerative. So, I would
like to know whether the Government
is going to advise the State Govex:n—
ment to form the cooperative socie-
ties. Already 1 am informed that the
Chief Minister has sent three top
officers of the Government to advise
the people to start cooperative move-
ment in this field also.

As you know, Maharashtra and
Karnataka are the home of coope-
rative movement. Tney have done
wonders in so many other fields. So,
whv shoulq they not start the coope-
rative movement jn respect of tobacco
also?

Prof. Dandavate has said so many
things. but he has not condemned
these violent activities, As you know,
@10 kisan indulges in any violent acti-
vity. It is the anti-social elements
that enter into the Kisan conference
and so, these people should see that
the anti-social elements gre kept out.
Why have not they done it? Recent-
ly we had a mamoth gathering of 25
lakhs of kisans. We never allowed
any anti-social elements in it. (Inter-
ruptions) No other political party
can do it except Mr. Vajpayee's party.
Whether we agree with him or not,
they are disciplined ang they are no
anti-social elements. (Interruptions)
That is a fact. Ng anti-social ele-
ment can enter this. Similarly, it
cannot enter in our Congress organi-
sation also.

Sir, I want {op know from the Min-
ister what concerete steps he is going
to suggest for the tobacco growers so
that we may be satisfied. After all,
we gre the biggest party and we have
got the biggest following of the kisans
with us and we have been Very syms-
pathetic to them. Moreover, these
kisans of Karnataka and Maharashtra
have built the economies of those
States—and Sir, your State also—so
strongly that no agitation can destroy
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ihe base of eccnomy in those two
States.
(Interruptions)

SHRI KHURSHEED ALAM KHAN:.
Sir, regarding what the hon. Mem-
ber -as said, whatever is the political
angle of this, I am not concerned
with because I am concerned only
with the economic part of it and that
1 have been answering. Whether
Rasta Roko is the responsibility of
those people or not ,it is for somebody
else to look into. 1 quite agree with
the hon. Member that the cooperative
movement is the best movement which
can help the growers and the cultiva-
turs and I am sure the State Govern-
ments concerned will look into this
and we would also certainly like to
draw their attention to this fact.

As regards kisans, I also agree that
they are not violent and 1 feel so
because I am also deing a little bit of
‘kisani’. So, I fcel that I am also a
kisan and I have never been violent
in my life and so 1 quite agree that
they are not violent. But who ex-
ploits their sentiments, I dg net know.

PROF. MADHU DANDAVATE:
You are violently peaceful !

SHRT KHURSHEED ALAM KHAN:
Sir, the hon Member wanted to know
the break-up of the quantity of snuff,
tobacco, hooka tobacco and bidi to-
barco. I have pgot the total figure
of bidi tobacco, which is about 160000
tonnes per annum, that has been
produced recently. Unfortunately I
am unable to give even the average
because I neither smoke nor take
the snuff mor chew pan. Otherwise.
I would have given something on the
basis of my vwn averages and that
might have given a rcugh jdea about
it.

SHRI M. RAM GOPAL REDDY:
Sir, for what purpose we have passed
t:e National Security Act when we
cannot use ijt?

SHRI KHURSHEED ALAM KHAN.

Sir, this s the subject about which

T am really not in a position to ans-
wer.

—_—

STATEMENT RE. WITHDRAWAL
OF MONEY FROM CONTINGENCY
FUND OF INDIA FOR SETTING UP
ECONOMIC ADMINISIRATION RE-
FORMS COMMISSION

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAKWANA):
Sir, as the Hon. Member are aware,
the Government of India have set up
on 5th March, 1981, an Economic Ad-
ministration Reforms Commission un-
der the Chairmanship of Shri L. K.
Jha. The Commission would provide
an institutional arrangement for ad-
vising Government on certain jmpor-
tant areas of economic administration
and on matters involving interaction
between different sectors of govern=
ment activity in this field. Initially,
the Commission will review tax ad-
minijstration, its rationalisation and
improvement, the use of non-tax de-
vices for raising the level of savings;
establishment of new economic order;
and rent contro! laws prevailing in
the country. It would also deal with
such matters regarding the economic
administration and its reforms as may
be referreq to jt by Government from
time to time.

2. The Commission will be within
the administrative purview of the
Cabinet Secretariat. The Demand
for Grants of this Ministry for the
year 198182 are already before the
House for consideration. The expen-
diture on this ‘New Service’ could
not be foreseen and has not been
incorporated in the Budget provisions
for the year 1981-82. Th= Commis-
sion is required to begin its work
early and submit its reports. Delay
in providing the fund would not be
in public interest. Funds for meet-
ing the expenditure on setting up of
the Commission and for meeting the
day to day expenditure, viz. salary
and allowances, office expenses and
Trave] expenses, etc. have to be pro-
vided. It is accordingly proposeq to



